
HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAO

(Special Original Jurisdiction)

MONDAY, THE EIGHTEENTH DAY OF NOVEMBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HON'BLE JUST]CE MOUSHUMl BHATTACHARYA

WRIT PETIT ION NO : 11934 OF 201s

[ 3405 ]

...PET]TIONERS

Between:

AND

1. Sreelam Venkata Narayana Reddy, S/o. Rami Reddy, Aged about 53 years,Agricutturist, Sri Manikanta :pg{own agri Emu, 
-fti6 "kr'il"irjrr,t"rirLt",

Thallada Mandal, Khammain District.
2. Yaramula Sidda Reddy,. 

. S/o: N3Oi Reddy, Aged about 36 years,
Agricdtururie._s, Sri Sat .Abhinava Eriu rarni' R6:-Ra;;#;r"; r,ili"H,Muddunaru P.O., Thallada Mandal, Xnammam Oistrict. J-r - - " " -v-

3. Bollepalli Haribabu, s/o- Adinarayana, Aged about 34 vears. AoricurturistPavani Emu Farms and_Hatcherie6, nyo. Hlrrto.ir_r o_isbfiii[,'sr;:" il;il;Khammarn, Khammam District.
4. Narikonda Rama Rao, S/o Venkatalakshmaiah, Aged about 65 years,.

Agn'culturist, Sri Sai Ram Emu Farm ny o. t<eiwapu-r"; ,iliad, khri,;;;District.

1. Union of lMia. Reo. 
^by its Secretary, Animal Husbandry and Dairyino,Ministry of Agricuttu16, G5vernment orJnil'ia, 

't 
t"ri, o"i[i--' 'v! ' sr rs

2. National Bank for Aoricurture and Rurar Deveropment (NABA, 2nd Froor. D
lvinq, G Btock,.. ein{r!. xril"- corpr"i'E#di; 'd;;-iul#ii:io6ijsr
Rep.by its Chief General Manager.

3' The state of relangana, 
. Eup b.y its principar Secretary, A.H.D and FisheriesDepartment, Secre[ariat, nvcr'eri6aO.

4. lndian ovi:rseas Bank, Kurnavaili Branch, Khammam District. Rep. by itsSenior Manager

...RESPONDENTS

Petition under Article 226 of lhe constitution of lndia praying that in the
circumstances stated in the affidavit fired therewith, th.e High court may be
pleased to issue an order or direction more particularly one in the nature writ of

I



lVlandamus declaring the action of the respondents 1, 2 and 3 in not setting up the

units for purchase of all the bye-products such as Eggs, Meat, skin, oil, feathers,

nails etc., of the Emu Bird farming taken up by the petitioner as illegal, arbitrary

and .violative of Article 21 , 300 (A) of constitution of lndia and consecluenfly direct

the respondents to set up the units for purchase of products from the petitioners,

or alternately bail out the petitioners from the loan sanctioned by the 4th

respondent for establishing Emu Bird Farm.

l.A. NO: 1OF 2015(WP MP. NO: 15764 OF 2015)

Petition under Serdion 151 cPc praying that in the circumstan<;es stated in
the affidavit filed in supprrrt of the petition, the High court may be pleased to direct
the 4th respondent not tc insist for payment of the loan sanctioned f:r Emu Bird

Farming from the petitioners, till the marketing units are set up/indentified by the
respondents where the petitioners may be able to selt the product :or any other
scheme announced by the respondents 1 to 3 bailing out the loans of the
petitioners sanctioned by the 4th respondent for establishing Emu Bird Farm.

Counsel for the Petitioners: SRI K. RATHANGA pANl REDDY

Counsel for the Respondent No.1: SRI cADl PRAVEEN KUMAR,
DEPUW SOLICITOR GENERAL OF INDIA

Counsel for the Respondent No.3: GP FOR ANIMAL HUSBANDARY

The Court made the following: ORDER

fl



THE HON'BLE JUSTICE MOUSHUMI BHATTACHARYA

VIRIT PETITION NO.l1934 0F 2015

Mr. K- Rathanga Pani Reddy, Ieamed counsel for the petitioners.

ORDER:

. Learned counsel appearing for the petitioners submits that

the writ petition has become infructuous in view of efflux of time.

e

2. W.P.No. I 1934 of 2015 is accordingly dismissed as having

become infructuous. Interim orders, if any, shall stand vacated

and all connected applications are disposed of. There shali be no

order as to costs.ar 
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HIGH COURT

DATED:1811112024

ORDER

WP.No.11934 of 2015

DISMISSING THE WRIT PETITION AS

INFRUCTUOUS

WITHOUT COSTS.
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